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In the Jharkhand High Court
Case No : B.A. No. 9445 of 2010

Pintu Paswan, Pappu Paswan and Jitendra Yadav APPELLANT
Vs
The State of Jharkhand RESPONDENT

Date of Decision : 28-03-2011

Acts Referred:
Penal Code, 1860 (IPC) — Section 392

Citation : (2011) 03 JH CK 0089
Hon'ble Judges : Narendra Nath Tiwari, ]

Bench : Single Bench

Judgement

Narendra Nath Tiwari, J.—The Petitioners are accused in the case registered for
the offence u/s 392 of the Indian Penal Code.

2. Learned Counsel for the Petitioners submitted that the Petitioners have been
falsely implicated in the case; there are shifting versions of the informant at
several stages; there is omnibus allegation against them; nothing incriminating
has been recovered from the Petitioners'" possession; Petitioners have got no
criminal antecedent; Petitioners are local permanent residents; there is no
chance of their absconding.

3. Learned APP opposed the prayer for bail of the Petitioners, but, after going
through the case diary, has not disputed the contention made by the learned
Counsel for the Petitioners.

4. Regard being had to the facts and circumstances of the case, the above
named Petitioners are directed to be released on bail on furnishing bail bond of
Rs. 10,000/- (ten thousand)each with two sureties of the like amount each to the
satisfaction of learned Chief Judicial Magistrate, Garhwa in connection with Nagar
Untari P.S. case No. 197 of 2010, corresponding to G.R. No. 1184 of 2010.
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